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CENTRAL ADMINISTRATIVE TRIBUNAL
W ' CALCUTTA BENCH

 M.A. No.195 of 1998

M.A. No.196 of 1998

(0.4 No.699 of 1997) parey:— 19141838

Present: Hon'ble Mr. D. Purakayastha, Judicial Member

Hon'ble Mr. B. P. Singh, Administrative Member

UNION OF INDIA & ORS.
- VS

TARAK NATH MUKHERJEE

For the Applicants : Mrs. K. Banerjee, counsel

For the Respondents: Mr.R. K. De, counsel

O RDER

D. Purkayastha, JM

We have heard the learned advocates of both the parties
. A
over an application for extension of time for compliance of the order

passed by this Tribunal in OA 699/97. Mrs. Banerjee, learned advocate

on behalf of the applicants/respondents submits that all the

-

formalities are going to be completed within a very short period

and the payment will be made very soon.
- . b

2. In view of the circymstances stated by Mrs. Baner jee,
. 3 j R ?—g%a_o’ o~ .

we allow another two months' ti e/\for making final payment -as per:
. Tt

order péssed in OA 699/97 and further be it mentioned that if the

I

payment is not made within the said period it will carry interest

at the rate of 15% on the arrears which will be admissible to the
applicants. Accordingly both the MAs are disposed of.
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